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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PATNA BENCH, PATNA,

CA NO. 360/96 - DATED: 1.5,2000

' 32/1.5,2000 Sh. N.P,Sinha, counsel for the applicant.
Sh. S.C.Jha, ASC, for the respcndents,

Name of parties Sh.'Raghunath Jha Vs, Union of India & Ors.

- 'Heard‘the counsel appearing on behalf of both the parties. To

. cut the long matter short, the applicant has sought for the relief to-
direct the authorities to permit the applicant to file a veview/revi-
sion petition to the President of India against the order of punishme—
nt of 50% reduction in his pension imposed vide order dated 28e5;94
(Annex. 28) under Rule 9 of the CCS Pension Rule-1972, vide supplime-
ntary applicaticn filed on 1.5,2000. It appears that the review peti- }
tion filed by the apcllcant on 28.4,94 through the Post Master General,

North Region Muzaffarpur as at Annex., A/22 was returned to the appli-‘

\»{

‘ cant by the Supdtt, of Post x_,fflce, Darbhanga D;Lv:.slon, parbhanga, on
*ﬁguj the ground that no appeai or petition lies against the order passed by

the President under Rule 9 of CCS Pension Rule-1972, as at Annex. A/23.

‘The learned counsel for the applicant contended that the applic-
ant had filed the aforesaid review petition under Rule 29 A of CCS

(CCA Rule) under Whihh the President may at-any time either on his own

or otherwise review any order passed under this rule, when. any new mat«
‘ erial evidence which could not be proauced or was not available at kY.

. time of passing the order under review and whlch has the effect of éhn
anging the nature of the case, has come, or has been brought to his
notice . According td'the‘counsel for the applicant, the supdtt. of
Post Offices, Darbhanga, has wrongly returned the aforesaid review pet=-
ition of the applicant under Rule 9 CCA Rule, In fact; he did not4con*‘
sider the prcvisiogtﬁgle 29 A of cca(cca Rule) which, as said above:%Bi
ovided for review of the impugned order by the President of India. The
counsel for the applicant referredvto the decision of the CAT, Calcutta
Bench; repocrted in 1996 32 ATC Page 540 in support of his.stand.§It
appears from the decision in the aforesaid case that the revision/app-
éal in caseﬁof\reduction of pPension lies to the President ovandia un-
der aforesaid pension rule, In view of the aforesaid provision in rule
and as explained iﬁ the decisions referred to abovg/we are of the con-~
sidered view that the review petion against the aforesaid punishment of

reduction of pension lies bhefore the President of India,
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and it is, therefore, necessary that thes appropriate
authority passes the order o@)the review application
dated 15.8.1994, preferred by the applicant, eithsr by
rejecting it on the ground that no appeal lies against
the imhugned order passed in the name of the Prasidént

of India or entertaining it and deciding it on merit.

Accordingly, the official respondents are

i ‘directed to consider the case of the applicant for

é permitting him to file/forward the review petition as at
Annexure A/22 and tc disposs of the same by msans of

v reasoned order as perlprovision under Rule 29 A of the

i:iiﬁ | CCS(CCA Rule). The exercise shall be completed within

| three months from the date of receipt of the copy of the .

order. Accordingly, this OA is disposed of‘uith no order ,>'

'

as to costs,.
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